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THE FIRST SCHEDULE—concld.

AMENDMENTS.

(See section 2.}

1 2 3 4
Year. No. 7 Short title, Amendments,
1913 IIY | The Administrator- | In section 50, sub-section (2), the follow.
General’s Act, 1913, ing clause shall he inserted after
clause (f) —

“(Jf) The disposal by destruction or
otherwise, of such records, books
and papers belonging to or being’
in the custody of the Adminis-
trator-General as the Gowvern-
ment may consider useless og
unworthy of being permanently
preserved.”

- VII | The Indian Cox;d'jpanies In the First Schedule, in Ta.ble' A, para-
Act, 1013, ¢ graph 91, for the word * found " the
' /f' word * formed *’ shall be substitut-

/ ed.

'3

s 1 . .

' [(SECOND SCHEDULE.]

[ Repeals.] Repe/q,[éd by the Repealing Act, 1927 (12 of 1927).
/

KAGT No<XI or 1914.1 l)
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An Act to amend the \il‘\ndian Companies Act,_ 113\
o i "

WHEREAB it is expedient to amend the Indian Compailies Act, 1913;
Tt,is Hereby enacted as follows :—|

]

1, This Act may be called the Indian Companies (Amendment) Act, Short titie.
L
1 For Statement of Objects and Reasbns%, see Clazette of India, 1013, Pt. V, p. 124;

for Report of, Select Committee, see ibid, 1914, Pt, V, p. 79; and for Proceedings in
Council, see ibid, 1914, Pt. VI, pp. 187, 368, 724 and 743,




S0 Companies (amendment). [1914: Act XI.

Inserbioil'of 2. After section 83 of the Indian Companies Act, 1918 (hereinafter VIT of 1913_4;
new sections . . , _
83A and 83B| referred fo as the said Act), the following heading and sections shall be

7

a,im; inserted, namely ;-
Act, 1913.
“ Directors.
-?}fﬁeg(:tﬁsy 83A. (I) Bvery company registered after the commencement of this

Act shall have at least two directors,
(%) This section shall not apply to a private company.

.ﬁpé’ﬁ-i?féﬁef 83B. In default of and subject to any regulations in the articles of

& company other than a private company-—

(i) the subscribers of the memorandum shajlﬁ,l‘ioe deemed to be the
directors of the company until the first directors shall have
been appointed ;

(ii) the directors of the company shall be appointed by the members
in general meeting; and

(i) any casual vacancy occurring among the directors may be filled
up by-the directors, but __the person so appointed.shall be
subject to retirement at J_tlr'ie same time as if he had become
a director on the day on which the director in whose place
he is appointed was '_I,aiét appointed a director.”’

Tusertion of 8. After section 91 of the faid Act the following sections shall be
new. seobions _ :

914, 91B, linserted, namely :—
~ B1Cand 91D
in. Indian’
Compagnies
Act, 1913,

- ““91A. (1) Every dii'_ector who i directly or indirectly ::oncerned or
interested in any conti'a,ct or arrangement entered into-by or on behalf
- of the company __sha_ﬂ disclose the nature of his interest at the meeting
of the directors at’which the contract or arrangement is determined
on, if his interest then exists, or in’ anj} other case at the first meeting
of-the directors after’ the acquisition of his interest or the making of
the contract ot arrangement : |

 Disclosure.
- of interest
| by directd#,

Provided fthat a /general notice that a director is a member of any
specified firm or cg;mpany, and is to be regarded as interested in any
subsequen@-’tra,nsa,c;f;ion with such firm or company, shall as regards any
such- trangaction bé sufficient disclostre within the Meaning of this sub-
section,'i-’fand aftef such general notice, it shall not be necessary fo

!
!

i
i
'




1914 Act XI.] Companies (Amendment). | 81
, .

give any special notice relating to any particular transaction with such
firm or company. ‘

(2) Every director who contravenes the provisions of sub-section (1)
shall be liable to & fine not exceeding one thousand rupees.
91B. (1) No director shall, as a director, vote on any cohtract or mehithmﬂt?
. . . . . . a4 / n
arrangement in which he is either directly or indirectly concerned or intorested

interested ; and if he does so vote, his vote shall not be coynted : - director.

Provided that the directors or any of them may vote on any contract
of indemnity against any loss which they or any one or more of them
may suffer by reason of becoming or being sureties },_d’r suraty for the

r

company., ’ ‘ | / .
(%) Every director who contravenes the proyiéions of sub-section_ |
(1) shall be liable to & fine not exceeding one gl:@;dusa,nd rupees.

91C. (1) Where company enters into a,r,.,éiphtract'for the appoint- bisclosureuo
Ipent of a manager.of the company in which ‘contract any director of Jeinbers in
the company 'is directly or indiregtly concerned or interested, or varies contract,
any such existing contract, the compa'ny'; shall send an abstract of the ?&’J’&;’iﬁ“‘ *
terms of such contract or variation, asf/thq case may be, together. with
@ wemorandum clearly indicating tbé na,itfure of the interest of the
director in such contract, or in su;ﬁ va.x;ieation, to every member; and
the contract shall be open to tHe ingf;ection of any member at the
- registered office of the companyﬁ.f‘f .,_Ei '
(2) If a company. makes d{_aféult* in""}com-p]ying with the requirements
,of sub-section (1), it shall bg,f’iia,blé t6 a fine ot exceeding one thousand
rupeeé;-and every officer of the cgﬁpany who knowingly and wilfully
authorises or permits th?, default shall be liable to the like penalty.
. J1D. (1) Tvery ma}ﬁ’ager,ror !.(a'ther agent of a company otber than Contracts by '
- a private company wHo enters into a contract for or on behalf of the ng nts of
~company in whicl%:ntract ‘the company is an undisclosed principal g r‘i’.ﬁf‘é}f )
shall, at the time/of entering: into the contract, make a memorandum e
in writing" of -the’ terms of the contract, and specify therein the person prinoipsl. -
‘with whom it /has been made. 4 :
(2) Ever -/_su_ch _ma,nagef or other agent shall forthwith deliver the_
" memorandyin aforesaid to the company, and such memorandura shall
De filed x( the office of the company and laid before the directors at the
wext difectors’ meeting. - | |
VOL. VI, ' ' _ - G




Companies (Amendment). [1914 : Act -X.I".

Sea Customs (Amendment). [1914: A,cthII

(8) If any such manager or-other agent makes default in complymg
with the requirements of this section— ' f" ’

(a) the contract shall, at the option of the company,jbe void as
against the company; and -
(b) such manager or other agent shall be liable to a, fine not ex-

ceeding two hundred rupees. ///

| o \ ACT No. XIT or 1914.1 |
M M\ ;‘b-cé . ' | [lﬁih’ September 1914]

An Act further to amend the Sea Customs Act, 1878,

foe

WHDREAS it is expedlent further to amend,/ the Sea Customs Act VIII of
1818 It is hereby enacted as follows :— f," 1878

§hort title, 1 Thls Act may be called the Sea, Custom/s (Amendment) Act, 1914 "

a;méndmeziﬁ -' 2 In section 19 of the Sea, Oustoms Acyf 1878 (heremafter c&lled the VIII of187
- if Bection 19, : ‘

\et VIII, . - 8aid; Act) for the words ““ or ‘any specn‘i il part of British- Indla ” the
B78. follownig shall be substltuted na,mely, ' Cor dny specified part i;hereof _

Meﬁdﬁieﬁﬁl
fi8ection 38
Let. VIIT, -




1918 Act XVI.]  Provisional Collection of Tawes. 208

1918 : Act XX.7 ° Companies (FPoreign Interests).

in pursuance of the Bill which \would not have been payable under the
new conditions affecting the tax\shall he repaid or made good ; and any
he Bill shall, so far as it would not

deduction made in pursuance of

lrave been authorised under the few conditions affecting the tax, be’

deemed to be an unauthorised deddetion.

14. [A declavation such as is ]Cfilll(,d to in section 2 may be made
in respect ol any provision of a Bill oﬁ the nature described in that sec-
tion ‘which provides for the unposmoub or variation of any tax in the
nature of customs ar excise duties and vehere such declavation has been
made in respect of any such provisions ﬂns Act shall have effect as if
references to the Bill wwere references to'such plovmon"[

ACT No. XX or 1918.2
| [26th S()pf()m er, 1918.]

An Act to take power to ]_f)lohlblt the alteration, except with

the sanction of the Governor General in Council, of articles
of association which rvestrict foreign interests in certain
~Companies, alld to p1ov1de for other purposes connected
therewith. .

V\TIHEREAB it is expedlent to take pOWel fo plohlblt the altelatlon,

: exoept with the sanc{lon of the Governor Greneral in Councﬂ of ar t1cle§

of associa‘ulon which Festriot for eign inter ests i certain compa,mes, alld
to plowde f01 other pulposes comlected thelerth It is heleby en&cted
as follows i R ' e

1. This Act may be Called the Indian OOH’]])‘LDIBS (1301 eign Interests)
Act, 1918,

2. (1) 111 this Agt—
('a‘) the expression “British subject’’ has the same meaning as in
section 27 of the British Natiohalify and Status of Aliens
- Ach, 1914, but shall include any person who holds a certifi-
~cate of naturalization as @ British subject granted under any

1 This section was inserted by s. 2 and Sch. I of the Repealmg and Amendnm Act,

iﬁza (11 of 1023),

2Tor Statement of Objects and Refisons see. G‘ra/er;le of India, 1918, Pt. V, p. 74,
and for Proceedings in ‘Council, see ?bm’ 1918 Pt. VI, pp. 955 and 1140, -

Application
of Act to
specified
clause ot &
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Shor t title.

Definitions,




